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UPON hearing the counsel the Court made the following
ORDER

Heard in part.

Arguments on the questions of law referred have been
concluded.

Having heard the learned counsels for the parties
the Court is of the view that whether the appeals can be
finally determined at this stage ought to be examined by
the Court. We, therefore, request the learned counsels for
the parties to give to the Court a short gist of the facts
of each case along with the adverse findings that have been
recorded and the prayers made.

The matters will be heard again on Thursday i.e. 31°t

January, 2019.

[VINOD LAKHINA] [ANAND PRAKASH]
AR-cum-PS BRANCH OFFICER
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